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IIT THE CEWTPAL ALMINISTEAT IVE TRIBUIALS; JLIFUR BEICH, JAIFUR.

OA Mo, 285 /92

3 Date <f order 5 .7.94
(oA f-««a/»'q)
Magan Singh ] Applicant

v/s

nion of India &% Others 3 Pezrondent s -
. |

{
Mr. P.D. Fhanna H Counsel for the zpglicant ‘
Mr., V.D. Bhargava : Coungzl for the respondents

nos. 1 & 2.
Mone paesent £or the respondent no. 3
CORAM
Hon'ble Mr, Goral Krizhnz, Member (J)

PER MOAT'SLE ME., SCFAL VEISHITA, MEMBER (J) /

Applicant Shri Magsn Singk has £ilsd +hiz aprplication u/s
12 of the Administrative Tritunals Act, 1938, praying £or a
ezlaration that the ordars uf the Jackson Zooperative Socisty
(Branah Ajner) dated 13.2.88, 24.5.8% and 4.6.53 and the

recovery orders of the Divisicnal Personnel Qfficer, Western

zilway, Ajmer be declared illegal, wrongful, noll & void and
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further held the respondsnts shoald

r='

inoperative and tha
noe reczover and deduct Jackson Jooperakive Society 's instalment
from the wages oFf the applicant. He has alsc scught a Aso2laration

that the applicant is entitled to get the refund of . 910.- i.e.
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further amounte, if recovered, with interest.

g

2. I hawve heard t£he learned counszl for the applicent and the
o]

lesrn=d ~cuansel for the respondents nose 1 % 2. 1lone is pressnt

on Ihalf of the r%sp&ndents ni. 2.

. The relsvant fasks are a8 Follows.  The applicsnt had ~
applied for z loan of fe. 2700/ = from the Jackson Socperat ive

Credit Zoziety, Bombay and the sane was sancticned and a chejue

Aatzd 30.1.20 ©or [5. 2583/~ waz issued in his favour. Thereafter,
thz Divizional Perzomnel O£E1L Western RBailway Jdaspatched the |
82id chegue to the Diessl Foreman, sbu Poad, instezad oﬁ Loco J
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under whom the spplicant waz working
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} FPoreman, at thz sarn
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Aelivered £o Shri Mangal

(¥

| at that time and the
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214 chegus w
Singh, who zncashed ths cheque on 13.2.80 fram the booking

' office of the Railway station, abu ko33, 3hri Mangsl Singh was

{a

were made
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posted 35 3 Fhallagi at aba Poad. However, recoveris
in ipstalments from £he wagee of the applicant in spite of the
fact thaet no loan was received by him, It iz azlleged by the

applicant that illegal rezweries of the loan amcunt in monthly

applizant in thiz behalf, the recwericzs from his wages were nct

stopped Ly the Divisicnsl Peraonnel Offizeyr, Westein Railway,
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Ajmere. The respondent ni. 3 stated in the repl
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behalf that the entire amcunt with interest has heen returned
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to the applicant under 3 2lear understaniing that no loan was

ever advanced to him and now there 13 no balance Aus £0 him. It

iz further stateﬂAa totzl amount of Mse 4375,% waz szent to the
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applicant vide order no. 32241 dated 28 .3.2%, Amounts of ¢. 140/=

and fse 210/= total fz. 1050 wrongly deducsted £rom the wages of

the szpplicznt have been refunded o him vide orders nos. 072260

' and Q79251 Jdated 25.9.,89, The Divieiconal Persmrel Qfficer, Ajmer
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lan_ beeh intimated £o =top the recovery from the sgalary of
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the zpplicant towards the disputed loan. The lesrned counsel for
the ap:licant has urged for payment of intersst on the amounts

wrongly reccvered from the spplicant. It is categorically stated
in thz reply of the respondent no. 3 that all the smounts with

h
interzst thereon have been refunded to the applicant. In the

circumztances no case for payment of interest is maje out.

4. For the reasons stéted above, this arplication is dismiszed

with no order as £o cozts.
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Menbeyr (J)




